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CENT RAL ADMI NISTRATIVE T RI BUNAL 

ALL AH AB AO BENCH , ALL AHAB AD 

Orig ina l A 12 E! l i c at i o n No : 682 of 
I 

R. K . Shukla • • • • • • • • 
Ve r s us 

, 

1994 

Applic a nt • 

Union of Ind i a & Or s . • • • • •••• Respondent s . 

Hon ' b l e Mr. S .Dae Gu pta , Me nbe r-A 

Hon'ble Mr . T.L . Verma , Memb.:: r-J 

(By Hon 'ble Mr . S .Das G up ta , A • M • ) 

Heard' Shri K. S . Sasena , learned c o unse 1 

for the applic a nt. 

2 . In this case , the:: fathe r of the applic a n t 
• 

d i e d in harness on 25 . 5 .1 969 . The appl icant~stated 
.... 

to h ave appl i ed for emp loyment on compassionate 

ground only on attai ning the age of major i ty in t he 

ye a r , 1 9 8 1 • S i n c e t he n , i t i s s t ate d th a t t he 

appli cant had bee n mak ing r e ques t to the Railway 

Authori t ie s , but so far, n o acti on has been taken 

o n the request , 

3 . The application i s c l early time - barred . 

Howeve r, the le arned counse l for the app lic ait makes 

a request t ha t the r espondents be directe d to cons i der 

the repre se nt ati o n dated 4 . 2 .1 993 (Annexure A- 3) 

which is pe nding with the Rai l way Boa rd, in accordance 

wit h the extant Rules on this s ubjec t. 
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4. Even though thi s petition is time-barred, 

1.t1e fee 1, the re may not be any objection on the part 

of the Railway Board in considering the representation 

of the applicant, stated to be pending 1.11th them. 

We , there fore, d i rect the respondents to consider 

the said represe n ation a nd dispose it of on merit 

and on the basis of the fr ame work of Ru l es gove rning 

compassionate appointment. We, ho weve r, make it 

clear that the decision of the hailway t:Joard on this 

repre ~ a nt ation cannot give any cause of action f or 

filing a fresh O.A. in this matter. With this 

direction, the Cds e is di sposed of according ly. 

~M~ 
Membe r-J 

Al lahabad Dated: 21.7.94 
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